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GOVERNMENT OF INDIA
MINISTRY OF LABOUR AND EMPLOYMENT

Notilication 15
o
New Delhi, the 27 March, 2020.

_ GS.R. (E).—In exercise of the powers conferred by section 5 read with sub-section (1) of section 7 of
the Employces’ Provident Funds and Miscellancous Provisions Act, 1952 (19 of 1952), the Central Government
hem_by' makes the following Scheme further to amend the Employees’ Provident Funds Scheme, 1952, namely:—

1.:(1) This Scheme may be called the Employees® Provident Funds (Amendment) Scheme, 2020.
(2) lt"ghall come into force on the date of its publication in the Official Gazette.

2. In the Employees’ Provident Funds Scheme, 1952, in paragraph 68L., after suh-pﬂrﬂsﬂph (2), the fﬂlm&;
paragraph shall be inserted, namely:-—

“*(3) The Commissioner or, where so authnnsed by the Commissioner, any officer subordinate 1o him,
onannpphﬂnnnﬁnmanymmbemfthlsSchmnccmployed in any establishment or factory located in
declared as affected by outbreak of any epidemic or pandemic by the appropriate Government, pmnn.
mfmdnbl# advance from the provident fund account of such member not cxceeding the basic wage

zamess a Iﬁmnflhat mcmbar l‘or three months or up to seventy-five per cent. of the amount stand




